
State vs. Deva Prashad s/o Ram Samajh 
FIR No. 013589/20

PS. Jagatpuri
U/s 379 IPC

24.07.2020

Present: Ld. APP for the State.

LAC Sh. Dharmender Kasana, DLSA (SHD) on behalf of 

accused. 

Bail application on behalf of accused Dava Prashad s/o Sh. Ram

Samajh has been moved from DLSA. 

Perusal of the record shows that accused Deva Prashad s/o Sh.

Ram Samajh has already been granted bail on 16.07.2020. 

In view of the same, application disposed off accordingly. 

Let  the  copy  of  the  order  be  sent  to  Ld.  Secretary  DLSA,

Shahdara  for  information  purposes.  Copy  of  the  order  be  also  sent  to

concerned Jail Supt. for necessary action. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    24.07.2020            ANUBHAV
JAIN
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State vs. Not Known
FIR No. 153/20

PS Jagatpuri
U/s  454/380/411 IPC

24.07.2020
This  is  an  application  to  release  Patila  on  superdari  moved  on  behalf  of

applicant Dharmesh Gupta s/o Sh. Krishan. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the above-
mentioned property is released to the registered owner in terms of judgment of Hon’ble High
Court of Delhi in case titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA
No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle sho2uld be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case,  Patila    is directed to be released to
registered/rightful owner after verification by IO, if impounded in the present case and
is not required for further investigation   on the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above patila is released to
registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

24.07.2020
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State vs. Unknown
FIR No. 0223/20
PS Madhu Vihar
U/s  392/34 IPC

24.07.2020
This is an application to release Mobile Phone  on superdari moved on behalf of

applicant Priya Tripathi d/o Mr. Lokendra Tripathi. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the mobile
phone is released to the registered owner in terms of judgment of Hon’ble High Court of
Delhi in case titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No.
16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle sho2uld be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In  the  facts  and  circumstances  of  the  case,  Mobile  Phone    is  directed  to  be
released  to  registered/rightful  owner  after  verification  by  IO,  if  impounded  in  the
present case and is not required for further investigation   on the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above mobile is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

24.07.2020
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State vs. Not known
FIR No. 774/14

PS Jagatpuri
U/s  379 IPC

24.07.2020
This is an application to release vehicle no. DL-3SDW-5000 on superdari moved

on behalf of applicant Kapil Kumar Rana s/o Sh. Sant Ram Rana. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle sho2uld be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case, vehicle bearing No.   DL-3SDW-5000   is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed of. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

24.07.2020
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State vs. Unknown
FIR No. 015402/20

PS Madhu Vihar
U/s  379 IPC

24.07.2020
This is an application to release vehicle no. DL-14SK-4449  on superdari moved

on behalf of applicant Sonu s/o Sh. Vinay Kumar.  

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle sho2uld be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case,  vehicle bearing No.    DL-14SK-4449   is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

24.07.2020 
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State vs. Mujahid
e-FIR No. 30102/17

PS. Jagatpuri
U/s 379/411/482/34 IPC

24.07.2020

Present: Ld. APP for the State.

IO/ ASI Kamal Jeet in person. 

An application for issuance of process u/s 82 Cr.P.C against

the accused Mujahid has been moved by the IO.  

It is stated by the IO that despite issuance of notice, accused

Mujahid not join the investigation and that NBW was also issued by this

court. 

NBW received unexecuted. Record perused. It appears that

accused is deliberately concealing himself.  

Let  Process  u/s  82  Cr.p.C be  issued against  the  accused

Mujahid s/o Sabir for 25.09.2019.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    24.07.2020            
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State vs.  Sandeep @ Babu
FIR No. 163/20

PS. Jagatpuri
U/s 356/379/34 IPC

24.07.2020

Present: Ld. APP for the State.

IO in person. 

An application seeking release of accused Sandeep @ Babu

s/o Dlip Kumar r/o 28/121, Kasturba Nagar, Delhi is moved by the IO. 

It is stated in the application that FIR was registered on the

basis of complaint of the complainant regarding snatching mobile phone.

It  is  further  stated  that  accused  was  arrested  on  the  basis  of  his

disclosure statement. It is further stated that no incriminatory evidence

was found against the accused Sandeep @ Babu.  It is further stated

that despite several efforts no clue regarding the complainant was found.

Furthermore, It was found that mobile phone  from which call was made

by the complainant belong to some pedestrian. It is also submitted that

absence of complainant, TIP proceedings of the accused could not be

conducted.  It  is  further  stated  that  IO  also  visited  the  address  so

informed by the complainant however the said address does not exist.

I have perused the record.  

Considering the fact that no incriminatory evidence has been

found against the accused Sandeep @ Babu,  he stands released from

the  present  case.  It  is  however  made  clear  that  in  case  any  other

incriminatory evidence is found against the accused in future, IO shall be

at liberty to take appropriate action against him. 

Copy of the order given dasti.  

(Anubhav Jain)        
MM/SHD/KKD Courts/ DelhiANUBHAV

JAIN
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04:55:07 +0900



State vs. Chet Ram 
FIR No. 111/19

PS. Jagatpuri
U/s 392/34 IPC

24.07.2020

Present: Ld. APP for the State.

IO/ ASI Rajesh Kumar in person. 

An application for issuance of process u/s 82 Cr.P.C against

the accused Chet Ram has been moved by the IO.  

It is stated by the IO that despite issuance of notice, accused

Chet Ram not join the investigation and that NBW was also issued by

this court. 

NBW received unexecuted. Record perused. It appears that

accused is deliberately concealing himself.  

Let  Process  u/s  82  Cr.p.C be  issued against  the  accused

Chet Ram for 25.09.2019.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    24.07.2020            
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State vs. Deepak Behal
FIR No. 87/19
PS. Jagatpuri

U/s 323/341/506 IPC

24.07.2020

Present: Ld. APP for the State.

IO/ ASI Rajesh Kumar in person. 

An application for issuance of process u/s 82 Cr.P.C against

the accused Deepak Behal has been moved by the IO.  

It is stated by the IO that despite issuance of notice, accused

Chet Ram not join the investigation and that NBW was also issued by

this court. 

NBW received unexecuted. Record perused. It appears that

accused is deliberately concealing himself.  

Let  Process  u/s  82  Cr.p.C be  issued against  the  accused

Deepak Behal for 25.09.2019.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    24.07.2020      
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State vs. Hashim
Challan no. 149567

PS GTB Enclave
U/s  3/181, 39/42, 146/196 MV Act

24.07.2020       

This is an application to release vehicle no. DL-5-SCK-0987 on superdari moved
on behalf of applicant Shahzad s/o Sh. Sabbir. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle sho2uld be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case, vehicle bearing No.   DL-5-SCK-0987   is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

24.07.2020       
ANUBHAV
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State vs. Sandeep @ Babu
FIR No. 160/20

PS. Jagatpuri
U/s 356/379/34 IPC

24.07.2020

Present: Ld. APP for the State.

IO in person. 

An application seeking release of accused Sandeep @ Babu

s/o Dlip Kumar r/o 28/121, Kasturba Nagar, Delhi is moved by the IO. 

It is stated in the application that accused was arrested on

the basis of his disclosure statement. It is further stated that no recovery

has  been effected  from the  accused herein.   It  is  further  stated  that

during  the  TIP  proceedings  complainant  has  failed  to  identify  the

accused  Sandeep  @  Babu  and  as  such  there  is  no  incriminatory

evidence  against  the  accused  Sandeep  @  Babu  except  for  the

disclosure statement made by him before police official  which has no

force in law.   

I have perused the record.  

Considering the fact that no incriminatory evidence has been

found against the accused Sandeep @ Babu, he stands released from

the  present  case.   It  is  however  made  clear  that  in  case  any  other

incriminatory evidence has been found against the accused in future, IO

shall be at liberty to take appropriate action against him. 

Copy of the order given dasti.  

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    24.07.2020            
ANUBHAV
JAIN
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State vs. Shahid s/o Amin
FIR No. 147/20

PS. Jagatpuri
U/s 379/411/34 IPC

24.07.2020

Present: Ld. APP for the State.

IO in person. 

An application seeking release of accused Shahid s/o Amin

r/o Village Ghaghot, PS Chandhut, Dist.Palwal (Haryana)  is moved by

the IO. 

It  is  stated  in  the  application  that  accused  was  formally

arrested on the basis of his disclosure statement. It is further stated that

no recovery has been effected from the accused herein.   It  is  further

stated that during the TIP proceedings complainant has failed to identify

the  accused  Shahid  and  as  such  there  is  no  incriminatory  evidence

against the accused Shahid except for the disclosure statement made by

him before police official which has no force in law.   

I have perused the record.  

Considering the fact that no incriminatory evidence has been

found against the accused Shahid, he stands released from the present

case.   It  is  however  made clear  that  in  case  any other  incriminatory

evidence has been found against the accused in future, IO shall be at

liberty to take appropriate action against him. 

Copy of the order given dasti.  

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    24.07.2020            
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State vs. Sunny @ Sachin Dedha
FIR No. 27/20

PS. Madhu Vihar
U/s 394/397/411/34 IPC

24.07.2020

Present: Ld. APP for the State.

IO in person. 

An  application  for  surrender  filed  on  behalf  of  accused  /

applicant Sunny @ Sachin Dedha. 

IO is directed to file reply of the same and appear in person

on 30.07.2020 at 02.00 pm. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    24.07.2020            
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Yogita vs. Nikhil Rana 
PS. Jagatpuri

U/s 156(3) Cr.P.C

24.07.2020

Present: Counsel for complainant. 

Argument heard. 

To come up for order on 25.07.2020.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    24.07.2020            
   

ANUBHAV
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